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FARVANA GOVERNMENWT '
AGERCULTURE DEPARTMBENT

MNatificativs
The 9th January, 1987

No. G.8.R. 4/C.A. 35/83/8.37/87.—In exercise of the powers conferred hy
section 37 of the Dangerous Machines (Regulation) Act, 1983 (Central Aot
35 of 1983) the Governor of Haryana hersby makes the following riles,
namely —

I. These rules may be called the Haryana Pangerous Machines Bhoze gitla

{Regulation) Rude., 1987,

2. In these rules, unless the contexi otherwise requives —~ LT

(@) “Act” means the Dangerous Machines (Regunlation) Act, 1983
(Centrai Act 35 of 1983) ;

by “Form' metns a form appended to these rules ;
{¢) “section’ means a seclion of the Act.

3, (1) Bvery application for the issue of a licence to manufactuie or to Form 05 :
COMINEREE Or CArry on bufiness as a manufacturer of, any danpercus wachine a‘?ﬁg‘;j?‘ el
shall be made in Form Ion payment of the fee specified  in column 2 of the Seation

Table below — 37 () 0
N TAELE %

Where . the value of cach danperous mochine of a category proposed
tw be ranufactured, sold o1 dealt wilhin the course of business — )

(i) Exceeds two thousand rupees bt Amouni of licence fee

does net exceed five thousand Two hundred rupees.
rupees

(i1) Exceeds five thousand rupees bul Three Thundied ™ tupees.
doces not exceed ten thousand
TUpcesS

(tii) Exceeds ten thousand rupess .. Five hundred 1opees.

(2) For each catcgory of dengeous machine proposed to be manue
factured, o sepaiate application will be required.

{3) Every application (or a licence (o comimence, or to carly on business
ag a dealer of any dangerons machine shall be made in Form 11 on payment of
1he fee gpacified in sub-1ule (1) :

Provided thst where a manufacturer holding’ a licence for the mann-
facture of any dangerous machine, sells such dangercus machine directly
to & user, such manufaciwrer shall ngl be requireo to tike cut a licence to earsy
an business as & dealar,

{4} Application for Heence shall be processed for final decision withit a
wonth after the date of iis receipr.
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(5 Validity of the licence pranted under the Act shall commence from
" the 1st of Jannary of the firsi-year and shall expire on 3!st of Diecember, of
the 5th year.

Foam of 4. Byery spphication for the renewal cf a licence Lo manufacture or to
i_f'ﬂgf_ft"l'l‘m SOHMENES 01 1o cirry on bisingss as & manufacturer, o1 dealet, of a dangerous
ey mitghine shill be made in Form I and shall be accompanied by a fee
Setlon specified in sub-rule (1) of rule 3, by 15th of November, of the vear in

TEay () which the licencsaxpires,

Cautions 3. Bvery meanual of instructions prepared in pursuance of section 15 of

?@lﬂwﬁe& the Act shall, among other things, specify therein the following cautions, .
n ih : o

asEAl namely :

of instrue- . ) : 5

tjons. (2} do not wear loose dress, bangles and the like, while working on

Section dangerous machines ; '

37(2) {e).

(b} do not smoke and light {ire near the threshing yard or the
thresher

2

{¢) do not be under the influence of intoxicants like liawor, opinvm
and the like, while working on the dangerous machines ;

{d) do not cross over the moving belts ;

(e) do not stand on the thresher while it is in operation or during its
transporiation ;

{f) do not feed earheads by hand ; use pushing ;;evice 5

(g} do not work on the dangerous machines when tired ;

(1) do not opesate the thresher without puards and, gther safety
devices ; . . i | N -

(i} do not make any adjustment when the thresher is .'iﬁ'..';tq?np'érationw;
{j) do not put or take off belt while the pulley is running ;

(k) do not insert hand beyond the cauiion markft,":'i.n the  feeding

chute. ' £
Declaration 6. Each declaration made under section 16 of the Act shall be made in
i-llédct section Form IV,
16.
Seetion 37
(2) ).

. P 2 7. (1) Bvery manufacturer shall maintain a monthly register in Form ¥
:;g[;;:t;—l-ls whih jndicating ‘therein the number and other particulars of each dangerous
focords and Mmachine manufactured by him dining the month.

AscOouniy to

b Mmoo (2) Bvery manufacturer and avery dealer shall mainfain 2 register in Form
g‘;‘m 3; VIindicating therein the monthly stock of dangerous machines or parts thereof
{2;‘:3&“? in niz cusiody or esntrol during the month and also the particnfars of the

addition to, or substraction from, the stock and the total siock carried over
to the next month.
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8. (1) Every application by the users of dangerous machines for the Form in
registration thereof shall-be made in Form V]I and

; shall be accompanied ;.‘g‘r:ﬁl;mm“ e
by 4 fee amounting to five rupees, g

1% o pe

e for ihe
the Coatroller 1o 1ha Ufer TERistpe) dnn

by the ueegg

Gl dlangeriug
(1) The repiatar refernad

: 1 ; , mrclrlnes
tO-nsih-veciom (3} of section I9 of the At Eholland Tue o g
bemalamined in Fam 1% . lsgq;il?n

(2} Every certificite or

registrntlan o fed by
shall be i Form V11

9. (1) The nomination rcf'crﬁd to in ihe first proviso 1o sub-section (1) Ferm of
of section 22 shall he- madein Form' %, ¢ nomisatlan

] . Seclion22(1)
(2) The Controller shall maintain:

> Control Hain a register of nominations filed with him.
under the first proviso to sub-section (1) of section 22 of the Actin Form X1,
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FORM |
[See vule 3(1) ]

Form of applicaiion for licence to manufacture, colpmence oF CarTy 0D
business as 8 mamfaciarer of dangerows machines ugder
Dengevous Machines (Regulations) ‘Aet, 1963
(35 of 1983)

1. MName of applicant

2. Whether sole proprietorship/partnership/
public limited/private limited
pompany/trust (Attested copy
of the deed attached)

3. Full address

4. Dangerous machine for which licence
is required

5. Specifications and other details . —

{a) Trade name

(b) Brief description

(c) Overall dimensions

\' 1 L}

(d) Capacity of prime-mover
{in H.P.) required to operate
machine

(e) Output (guintals/hour)

(f) Number of persons required fo
operate 4

{) Prescribed standards to'which

which machine conforms or
will ccnformm  (specify

standard) .

6. I/fWe hereby “apply for commencing/cartying on business as a
meanufzcturer. A lice ;e fee of Rs. has been deposited in
Haryana Government Yreasury,—vide Challan No. Jdated
{enclosed).

7. (i) I/We declare that the machine to be manufactured will conform,
to the standards as spelt out in the Dangerous Machines (Regulation) Act,
£983 and rules made thereunder by the Central Government (for applicant
proposing to commence business as & manufacturer)

(i) T/Ws  declars thut the dangerous machines being manufaciured by
us comply with the stendards presciibed under section 13 of the Dangerous
Michines (Regulaton) Act, 1983 and the rules made thereunder by the

Ceatral Covernrment (Tor applicanl proposing to carry on business).

{Gerikce ent i) or (1) whichever is noi applicabde).

LAt R
AR o
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8. 1/We will gbide by all the clauses of the Dangerous Machines
(Regnlation) Act, 1983 and instructions issued by the authorities under the
Act from time io'time, H/We will keep the record and supply the requisite
itfermation to the Controller/Inspectors or persons  authorised by thein, as
and when reguired, e

9. T/We declare that Shri
Partner/Managing Dire
authorities under “the

501 of o
ctor/Sharcholder of the fitm will correspend with the
\ct on behall” of all the pattners concerned with thie

above firm,
Signature of the applicant,
Date : (Full name in capital letters),
Place :

{Seal of the firm)
wwwwww i “
(For Qfficial Use)
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2 .'Tn"."ht';['ﬁitr El;plmr mprmtm‘ﬂ,]uﬂ part- o ',I

nerehify mxlpmilm,n'prw:l-: bini=
ted mﬁ%ﬂmrul. ‘[Attested copy,
of the doed - uttaehed]. .

3. Full ﬂddn:;i 'L

4, Dwanperous Mackine ?} Tar wlich

licence is- vequired. . (Give '(rade

; name with briel- description ol
ot each)

4 g 5. Do mechines conform  to proseribed
;L » standards T
L3 (Inadicate which standard)

A4 ot iy
‘ : Whether licenced Il yes, yno.  and
. Name of manufacturer  under the Dan- dute of licence,
i T gerous Machines name of licens ing
i (Rugulatlo‘%aﬁnct: authority

L.

o - itnder (5), or (6} wbove. mbjcc.t to \mrihcmmn will be
-adequate Tor-grani of « hcem:f
ﬁ'.ﬁi&‘l‘e‘by -apply, for commesicing carrying on business as a
i "hﬂqiiﬂ' im dapgerous machines. A ficence fee of R§——ee—
v &hﬂm depasited  in Har}ana Govl. Treasury,——pide challan
ey daied
i

S

- fenclosed),
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g, IWe declero that fiwe will pot desl in' machines whichk  do net

eopform Vo the standards peeminibed  under the Dingerous Ma-

ohings {Repulation} Act, 1983 and the rules made theceunder by
LpnlisCentesl - Govk: o

. [ '--_i._'._:l H Fdsibu

9, Fi/Weowlilabids by ull ciauses of the Dangerous  Machings {Rega-

lation) 2 Aet, 1983 and instroctions Issued by the authodtizs nnder

the Act from: tme o Ume.  BWe will keep thie reoord  and supply

the requisite iplormation {o the Controller/Inspector or PETSOMA

utthoristd by them agand when requirced,

10. YWe declare that Shri

Shri : . Partner/Menaging Director/
Sharcholder of the firm will correspond with the authotrities on

behalf of all the partners concerned with the above. firm.

, son of

Signature  of  dpplicant,
(Full'name "in eapital. letters),

Date :

Place

seal of the Firm

(For official use).
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FORM 1
(See mle 4) .

Forax of application for renewsl of licence to manufacture,
SOTMEMSACE, Of CAITY on business gs g manufacturer ot dedler of
e dapgetous machine, under the » Dangerous Machines

{Rc,gulatwn) Act, 1983 {35 of 1983) =
1. Name of applicant :
2. Full address
3. Details of licence sought “fobe ro-
newed— .

(i) Licence No. and date

(i) Validity period
4, A licence senewal fee of Rs. - has  been’

deposiied in Harvanas Govt, Treasury,~—vide Challay Mo,

oo Dated (¢nclosed).

5. lsthere any chenge in the parmership deed of firm ? If an give
detsils. : :

&. I/We declare thet ;f/wc have not been convicted/punished under
the above Act during the validity period.

Signature of applicant.

{(Mame in capital letters}

Seal of the firm."

Dite

Place .

{For officiai use.)
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FORM IV
(See rule 6}
Form of declaration to be madé by manufacturer/dealer to enable tiw
registration of dangerous machines under the Dangerious Machines (Regu-
lation) Act, 1983 (35 of 1983).

Sr. No. ——

1 have transferred by saleslea se/ hire/supply (delete which ever is not a ppliz
cable) to  Shri/Messrs .

. (Name)
of -- Nos. of.
(address) {give figures) {(Name of machine)
of the undermentioned particulacs on ' Certified
Date

that this machine conlorms/these machines conform (delete whichever is hot
applicable) to the standards laid down by ot under the Act and the rules and
orders made. thereunder :—
1. Make and medel
2. 81, No. of the machine

3. Year of manufactyre

4, H.P/K. W,
' »
5. Capacity
Signaturs of the purchaser Signature of manufacturer/deale”
Date : (Nanie in capital letters)

{Seal of the fivm)
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FORM V
[See cule 7(1)

Form of register to be maintained by the maau facturer under the Dangerouy
M achinos (Regulation} Act, 1983 (35 of 1983) :—

Sr. No. Month and year  Breif deiails of  Fotal number Siynuture of
of manufacture  the maching of such reachines  the manu-
models & size of manufactured  lLacturer/
primemover (i deuler
provided with
machine)
1 2 3 i 3
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FORM Vi
[See rule 7 (23}

Register of monthly stocks to be maialzined by the . manufactvrers/dealers
rader the Danpgerous Machines (Regulaticn) Act, 1983 (35 of 1983)

Sr. No. Bricf description Month Particulars of Partisulags of
of the machine, the opening  stocks redeivad
make model capacity stocks - during the

meofth
1 2 3 4 5
Particulars of the machines  Particulars of the Signature of the
sold, transferred or closing stocks ;ﬂah};fq.ctu'rer[dba.lar

otherwise disposed of
during the month
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FORM VIi

[See rule § (1))

Fogm of application by users for registralion of a  dangerous machine
under the Dangerous Machines (Regulation) Acl, 1983 (350l 1583

IfWe of S — -
(Name) (Address)

own/have acquired control (as hireeflessee or otherwise) of the machine,
the particulars of which are given below and beg to apply for the registration of
the samo 1 — ; '

(a) Name and number of the machirie

(by Make/Model

(c) Date/Year of purchaseihire/lease or other transferer
(d) Name and address of the supplier;ransfe,cr

The Certificate to the effect that the machine conforms to prescribed stan-
dard is attached.

Certified that I/we have been using the machine since prior to the coming
into force of the Act and the machine conformsjhas been so modificd as to
conforny to the prescribed standards. A registration: fee ol Rupees—————
per machine has been deposited,—vide cash/chailan No.
date e and the receipt is enclosed.

(Signature of the applicant)
Name in capital letters
Date :
Place :
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FORM VIII
[See rute 8 (2)

form of Certilicate to Lic granted By the Coniroiler, to the user under
the Daneroas Machines (Regulation) Act, 1983 (35 of 1983)

Registration No,——e
[. Name of the vser

!-J

Father’s/Husband's name of the user
Address |

(1]

Particulars of the' machine :
[lf Name of the dangerous machine
(2) Make and model
(3) Year of manvfacturer with

supplier's transferer’s name and
address

(4).8r. No. of the machinc, if any
The person above named is hercby allowed (0 use the dangerous machine
detailed above, E :
Signature

(Seal of the Registering
Authority)' -
Date :

Place :
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FORM IX
[See rule 8 (3)}

Form of register o be syzintained by the Controller under section i (3
of the Dangerous Mashines (Regulation) Act, 1983 (35 of 1983)

4y, Name of the Mannfactured  Supplied by Make/Model

No. damgerous by (give full (give full ‘capacity & Sr.
maching address} address} No. of the
machine, if any
1 z 3 4 5

v Dhwnied[Uned by Date of grant of
{name apd full registration with its No.

address)

Whether 2 new machine
or cid modified mashine

& rpe—
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FCRM X
fSec taie ¢ (IR g

Form of nomination to be made under the first provise to sub-section
(1) ol sectivn 22 of the Dangerous Machines (Regulation) Act, 1983 (35 of
10K3)

L : S =
(tlamey {MName)

e e, ———gb0 ot have any  family, =nid
{uilis | een) ;
pomsedjuenily | nereby  wemivate Shin/St.

SialDfalWio of!
(MEme) (addreng)
o receive full piyment of the compensationwhich would be payible pnded
At in Lhe r.-'-nm ol nyy death during the operation of 2 dangerous machine,
Signaturs
Full pame ~~—n >
Place :
Date :
Witnsss
(Mame) e
L)
(Address)
(Date)

Attested by Sarpunch of the concerned village Panchayat or Mun.c:pal
C ommissioner,
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FORM XI
[See rule 9 (9]

Form of register of jominations to be maintained by the Controller
ynder the Dangerous Machines (Regualtion) Act, 1983 (35 of 1983)

Sr. Reccived [rom Mame ol the Naine and full ~ Remarks
Mo, -}{}iv: name aml opéarRLor’s address of the
1 address of eoplayes nominee

the pperelal
rhaking (e nomi-
nition and also
the daie of miking
nomination)

1 Z 3 8 5

- et

, K. K. SHARMA,
Secretary 1o Government, Haryana.
Agriculwre Department.

%

1279/1-8 7/250 Ages fress Rar,




(¥ Act ®0.35 of 1983)

Bill No. 71-F of 1983

THE DANGEROUS L'I‘.ACHINEE {R.EGUI..H.TIEI'N} BILL, 19@3
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Ah!lﬂﬂhmeH u# 'lTlE ﬁt:u'
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O ot :
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y
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%
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CHAPTER 1V
DONES AND HESPFONSIBILITIES OF THE MANUFACTURSH OF DEALER OF A
] DARGEROUS BACHINE :
13- Manufacturer to ensure that evory, parl-of 3 danperous machine
conforms to prescribed standsrds.
‘14 Parficulars {0 be specified on every dengerous machine

15 Duties of the mamifacturer io supply operator’s manuoal with
eich danpgerous machine.

16. Certificate and ngun:_.'iut_ﬂ_e _hjr' manufdeiurers snd dealers

17. ,L:iabiIi_fy o;f the-inanflfactprer for reimbursement.

18. Manufacturers and’ dealers o maintain records.

A
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